
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JODHPUR BENCH: JODHPUR 

Pate or decision : 16.1.95 

Q,~ No~ 9/1995. 

Suresh Chandra & Another 
• • • Applicants • 

versus 

Union of India & Othera 
••• Respondents. 

Mr. Muk~sh Vyas, Counsel for the applicants. 

CORAM: 

Hon•ble Ms. Usha Sen, Administrative Member • 
• • • 

BY THE-COURT: 

I hav• perused the file and h•ard oral 

arguments of the learned counsal for the applicants. 

2. Th• applicants, Suresh Chandra and Raju Java 

have stated that they_ h~ve been working as Sawaiwala 

on dQily wage basis with the raspondents. The 

applicant No. 1, Suresh Chandra has been working 

since February. 1989 and ·the applicant No. 2, 

Raju Java has been working sine• December, 1987. 

The grievance or the applicants is that despite 

working on daily wage basis ror so.m~ny yeQrs th•y 

have neither been gr~nted regular pay scale nor 
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3. During the course of oral arguments, the 

learned-counsel for thm applicants~ produced a 

judgement of this Bench or the C.A.T~ in OA 223/92 

decid~d on 3.9.93. The facts of th~ case i~this OA 
' I~ \...'- {;)::...~. '·"- ~ • • 

-~ similar to.L thl! present one and a direction wiiilw 

given by this Bench that ths applicants should be 

considered for regulQrisation as Sawaiwala as p•r 

rules subj~ct to availability of vacancies. 

4. It is sean that ths Govsrnment or India, 

Oepartment_or Personn9l & Training has since issued 

an O.M. No. 51016/2/90-Estt.§CJ dat~d 10.9.1993 in 
(..\_ 

· Which 1, schame for gr.ant ·of' temporary status and regular-
./l-tt1 ·:.) ;, .... c {~ !-l 

isatisn or casual workers ~!:.laid down. This Scheme 

came into force from 1.9.1993. I think no prejudice 
L--c... <-~~ c ~ u..:.-.1 

would ~~ if a direction is given to the respondents 
t;;; 

to consider payment of salary ~ the applic•nts in 

accordanc• with the Scheme laid down in th~ aforesaid 

O.M. dated 10.9.1993. Further. regularisation of thft 

applicants in Group •o• posts may also be considered 

in accordance with the Scheme laid down in this O.M. 

The respondmnts are directed to take a decision in this 

regard within a period of thr•e months r~om the data or 

cammunication of this order under intimation to thm 

applicants. 

s. With these dir~ctions, the OA is disposed or 
at admission stsga. 

UJ" _ Lcr_ 
( USHA SEN ) 

MEMBER (A) 

cvr. 


